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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)

WRIT PETITION No. /2026(L-MW)
BETWEEN:
Karnataka Employers’ Association
And Another Petitioner
AND:
The State of Karnataka and Others Respondents

SYNOPSIS

| | |
| Sl. \ Date ! Events _
| No. 0 3 |
| 1. | 2022-23 Minimum Wages in respect of 34 scheduled

' employments out of the 84 scheduled employments |
1 were revised as recently as in 2022-23 w

|
| | |
2. [28.07.2022 | Two Trade Unions namely, AITUC and EGWU had |

| challenged the final Notifications in the 34 scheduled
i employments including Notification dated:28.07.2022
pertaining to Automobile Engineering Industry by filing
Writ Petitions (WP 3622/2023 pertaining to Automobile

| Engineering) before the Hon’ble High Court of
] Karnataka on the ground that the guidelines / norms
i prescribed by the Hon’ble Supreme Court in the case
of Standard Vacuum and Reptakos Brett were not
| followed while reviewing and revising the rates on
l minimum wages. The Learned Single Judge quashed
’ the 34 notifications holding that the Government

should scrupulously follow Reptakos guidelines to
revise the rates of minimum wages.
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2023-24

Writ Appeals were filed before the Division bench by
the employer associations and chambers representing
the managements challenging the order of the Learned
Single Judge. The Division Bench upheld the
contentions of the Appellants and the quashed the
order of the Learned Single Judge. The 34 notifications
were also revived. Further, the Division Bench
remitted back the 34 Writ Petitions to the Learned
Single Judge.

11.04.2025
and
19.04.2025

1%t Respondent issued the impugned draft notification
dated 11.04.2025 (Annexure B) and corrigendum
dated 19.04.2025 (Annexure B1) under Minimum
Wages Act proposing to revise minimum wages for
employment in 84 scheduled employments including
the above 34 scheduled employments.

23.06.2025

Writ Petition No. 18515/2025 was filed before the
Hon’ble High Court of Karnataka challenging the
proposal to issue a common notification through the
draft notification dated 11.04.2025.

30.06.2025

The Hon’ble High Court was pleased to pass the
following order dated 30.06.2025 in WP No.
18515/2025:

............. Respondent Government shall file reply if any.
If the Notification is sought to be implemented,
petitioners are at liberty to move this Court to seek
appropriate relief.

21.07.2025

Writ Petition No. 21852/2025 was filed on 21.07.2025
before the Hon’ble High Court of Karnataka seeking a
direction against the Government not to take any
precipitative steps by issuing final notifications
subsequent to the Advisory Board Mmeeting dated
29.07.2025,
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The Hon'ble High Court was pleased to pass the
following order dated 22.07.2025 in WP No.
21852/2025

.......... this Court directs that in case, any decision is
taken on 29th of this month in the Advisory Board
meeting, the decision shall not be implemented till

next date

9. |28.07.2025

Two more Writ Petition Nos. 22771/2025 and
22776/2025 were filed on 28.07.2025 before the
Hon’ble High Court of Karnataka seeking a direction
against the first Respondent Government not to take
any precipitative steps by issuing the final notification
subsequent to the Advisory Board meeting dated
29.07.2025

1:60:-120-072025

The Hon’ble High Court was pleased to pass the
following order dated 29.07.2025:

e o The order that would be passed by the meeting
of the Advisory Board on 29.07.2025 or subsequently,
shall not be implemented till the next date of hearing..”

Despite a clear direction from the Hon'ble High Court as reproduced above,
the Government has issued the final notification dated 22.05.2026

(Annexure-A) without seeking leave of this Hon'ble Court. It is submitted that

this action of the Government is in gross violation of the Order of this Hon'ble
Court. Hence this Writ Petition.

BENGALURU

(B.C.PRABHAKAR)

DATE: O(/OG (ZCDZ6 ADVOCATE FOR THE PETITIONERS
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)

WRIT PETITION No. /2026(L-MW)
BETWEEN
1. KARNATAKA EMPLOYERS'

ASSOCIATION

Having its office at:

No.74, 2" Floor, Shankara Arcade

Vani Vilas Road, Bengaluru — 560 004
An Association registered under

The Trade Unions Act 1926 represented
through its Secretary General

Sri Seetharam Bhat

ETHEREAL MACHINES PRIVATE LIMITED
No 15, Industrial Suburb, 2nd Stage,
Tumkur Road,

Bangalore 560022

A company incorporated under the
Companies Act, 2013 engaged in
Manufacturing CNC machines and
mechanical parts for aerospace

industry represented by its General
Manager Sri M R Nataraj

AND:

1,

2%

The State of Karnataka,
Department of Labour,
Vikasa Soudha, 5% Floor,

Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Represented by its Additional
Chief Secretary

All India Trade Union Congress [R] (AITUC)
Karnataka State Committee

No.6, Sirur Park Road,

Sheshadripuram,

Bengaluru - 560020.

2"d Respondent is a Registered Workers
Union registered under The Trade

Unions Act, 1926 Represented by its
General Secretary

Petitioners




=

3. All India Central Council of
Trade Unions (AICCTU),
No. 19, 1st Floor, Bharat Bhavan,
No. 35, Infantry Road,
Bengaluru - 560 001
3 Respondent is a Registered Workers
Union registered under The Trade
Unions Act, 1926 and Represented by its
President

4, Karnataka General Labour Union,
No. 19, 1% Floor, Bharat Bhavan,
No. 35, Infantry Road,
Bengaluru - 560 001
4th Respondent is a Registered Workers
Union registered under The Trade
Unions Act, 1926 and Represented by its
President

5. Centre of Indian Trade Unions (CITV)
Suri Bhavana, No 40/5,2"¢ B Main Road,
16" Cross Sampangiramanagar,
Bengaluru - 560 027
5t Respondent is a Registered Workers
Union registered under The Trade
Unions Act, 1926 Represented by its
General Secretary

6. Sri V. Venkatesh
President, National Front
Of Indian Trade Union
No. 27, 3™ Cross, 6% Block,
Rajajinagar,
Bengaluru - 560010
6t Respondent is President of
a Registered Workers
Union registered under The Trade
Unions Act, 1926 Represented by its
President Respondents

WRIT PETITION FILED BY THE PETITIONERS UNDER ARTICLE 226

AND 227 OF THE NSTITUTION WITH A PRAYER TO SET ASIDE
THE FINAL NOTIFICATION DATED 22.05.2026 ISSUED BY THE 1st
RESPONDENT
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The Petitioners named herein above beg to submit as follows:

1)

2)

3)

In this Writ Petition, the Petitioners seek to set aside the Final
Notification No. Labour Dept-KAE 411 L W A 2023 dated 22.05.2026
vide Annexure-A, issued by the 1t Respondent purportedly in
exercise of powers conferred under Sec 3(1)(b) and 5(1)(b) of the
Minimum Wages Act, 1948 (“the Act”). The impugned notification is
challenged on the ground that it invokes the provisions of the
Minimum Wages Act, 1948 which has already been repealed by Code
on Wages 2019 (effective from 21.11.2025) and is further violative
of Article 19(1)(g) of the Constitution of India.

It is submitted that the 15t Petitioner is an Association of Employers
registered as a Trade Union under the Trade Unions Act 1926, in
registration No. TU507/20.3.1962 engaged in promoting the
interests of employers. Its members comprise of Industrial
Establishments engaged in one or more of the above said 81
Scheduled employments. The Petitioner Association’s members are
covered under the ambit of Minimum Wages Act in one or more of
the above said 81 Scheduled employments. They have been paying
wages in accordance with the Minimum Wage Notifications issued
from time to time. The 2" Petitioner is a company incorporated
under the Companies Act 2013 engaged in manufacturing CNC
machines and mechanical parts for aerospace industry.

It is submitted that the 1st Respondent has published Gazette

Notification dated 11.04.2025 and corrigendum dated 19.0_4.2025
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=

proposing to revise the rates of Minimum Wages in 62 Scheduled
Employments as in Annexure-1, 4 Scheduled Employments as in
Annexure-2 and 19 Scheduled Employments as in Annexure-3
proposing to issue a common notification to fix uniform rate of
minimum wages which is contrary to the object of the then prevalent
Minimum Wages Act, 1948. A copy of the said notification dated
11.04.2025 is produced herewith and marked as ANNEXURE-B and

corrigendum dated 19.04.2025 is produced herewith and marked as

ANNEXURE-B1.

Writ Petition No. 18515/2025 was filed on 23.06.2025 before this
Hon’ble Court challenging the proposal to issue a common

notification through the draft notification dated 11.04.2025. This

Hon’ble Court was pleased to pass the following order dated

30.06.2025 in WP No. 18515/2025:

“Government is proposing to fix uniform wages irrespective
of the Industry and irrespective of the Region which is
contrary to the object of Minimum Wages Act, 1948. It is
further submitted that to the said proposal, the petitioners
have already filed objection and the respondent -
Government is yet to convene a meeting to have a discussion
on the proposal. Learned Government Advocate would
submit that no further action would be taken unless meeting
is held and representatives of the concerned industry are
heard. Under these circumstances, emergent notice is issued-
Respondent Government shall file reply if any. If the
Notification is sought to be implemented, petitioners are at
liberty to move this Court to seek appropriate relief.” A copy




5)

6)

1

of the Daily Order dated 30.06.2025 in WP 18515/2025 is herewith
produced and marked as ANNEXURE-C.

The Government convened the Minimum Wages Advisory Board
meeting on 29.07.2025 to discuss and deliberate on the draft
notifications. Apprehending precipitative action by the 1t
Respondent, Writ Petition No. 21852/2025 was filed on 21.07.2025
before this Hon’ble Court seeking a direction restraining the
Government from taking any precipitative steps or issuing final
notifications subsequent to the Advisory Board meeting dated
29.07.2025. This Hon’ble Court was pleased to pass the following

order dated 22.07.2025:

Veurresvats this Court directs that in case, any decision is taken
on 29th of this month in the Advisory Board meeting, the
decision shall not be implemented till next date."” A copy of the
Daily Order dated 22.07.2025 in WP 21852/2025 is herewith
produced and marked as ANNEXURE-D.

Two additional Writ Petition numbered WP Nos. 22771/2025 and WP
No. 22776/2025 were filed on 28.07.2025 before this Hon’ble Court.
These petitions sought a direction restraining the first Respondent
Government from taking any precipitative steps or issuing the final
notification subsequent to the Advisory Board meeting dated
29.07.2025 pertaining to and in connection with or relating to the
draft notification dated 11.04.2025. This Hon'ble Court was pleased

to pass the following order dated 29.07.2025:



7)

8)

9)
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".......... The order that would be passed by the meeting of the
Advisory Board on 29.07.2025 or subsequently, shall not be
implemented till the next date of hearing..” A copy of the Daily
Order dated 28.07.2025 in WP 22771/2025 and WP No. 22776/2025
is herewith produced and marked as ANNEXURE-E and
ANNEXURE-F respectively.

Despite the clear directions from this Hon’ble Court as reproduced
hereinabove, the Government has issued the impugned final
notification dated 22.05.2026 (Annexure-A) without seeking leave
of this Hon’ble Court. It is submitted that this action of the
Government is in gross violation of the explicit Orders passed by this

Hon’ble Court.

In the interregnum, Code on Wages 2019 was notified by the Central
Government on 21.11.2025 repealing the Minimum Wages Act,
1948. Since the Code on Wages 2019 has been abolished the
concept of ‘Scheduled Employments’, in the draft notification dated
11.04.2025 issued by the Government under the repealed Minimum
Wages Act has been rendered infructuous and is a nullity in law. A
copy of the notification dated 21.11.2025 bringing into force the
Code on Wages is herewith produced and marked as ANNEXURE-
G.

Further, under the Code on Wages, the State Government is
required to revise the minimum wages only after the Central
Government has fixed the ‘Floor Wages’, an exercise which is yet to

be cbmpleted by the Central Government.



o /10

10) Therefore, it is clear that while the matter was pending before the

Learned Single Judge in the aforementioned four Writ Petitions, the

1°t Respondent hastily issued the impugned final notification dated
22.05.2026 by invoking the repealed provisions of the Minimum
Wages Act, 1948 purportedly revising the rates of minimum wages
for employment across 81 scheduled employments.

11) Thus, aggrieved by the impugned final notification dated 22.05.2026
(Annexure-A) and having no other alternative and efficacious
remedy, and having filed no other Writ Petition by the Petitioners
either before this Hon’ble Court or any other forum seeking identical
relief, the Petitioners beg to file this Writ Petition on the following

grounds:

GROUNDS

Whether the Writ Petition is maintainable:
12) It is submitted that though the impugned final notification is issued

by the State of Karnataka after inviting objections from the affected
parties, the 1%t Respondent having issued the impugned notification
in the teeth of the restrictive orders to the contrary dated

30.06.2025, 21.07.2025 and 28.07.2025 passed by this Hon'ble

Court, the remedy to invoke the extraordinary Writ jurisdiction is

the sole remedy available to the Petitioner.
13) Itis palpably evident from the record that the Statutory Authority

has issued the final notification mechanically, without application of

R




14)

15)

16)
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mind and completely without any jurisdiction being conferred under
the governing Statute. Therefore, the Petitioner is constrained to
approach this Hon’ble Court for the issuance of a Writ of Certiorari

to correct these gross errors of jurisdiction.

It is well settled that judicial review under Article 226 is permissible

in the following circumstances.

a) Right to carry on business under Art 19(1)(g) is affected by
unreasonable rates unmindful of the capacity to bear for each
industry.

b) When the Authority assumes jurisdiction which it does not have
in issuing the impugned notification.

Considering the above settled legal position if the p‘resent final

notification is examined the Statutory Authority (1st Respondent)

has not only assumed non-existing powers from a repealed Statute,
but also disregarded the procedure and principles contained in the

applicable Statute (Code on Wages 2019).

Section 69 of the Code on Wages reads as under:

69. (1) The Payment of Wages Act, 1936, the Minimum Wages Act,

1948, the Payment of Bonus Act, 1965 and the Equal Remuneration

Act, 1976 are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

under the enactments so repealed including any notification,

nomination, appointment, order or direction made thereunder or any
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amount of wages provided in any provision of such enactments for any
purpose shall be deemed to have been done or taken or provided for
such purpose under the corresponding provisions of this Code and shall
be in force to the extent they are not contrary to the provisions of this
Code till they are repealed under the corresponding provisions of this
Code or by the notification to that effect by the Central Government.
(3) Without prejudice to the provisions of sub-section (2), the
provisions of section 6 of the General Clauses Act, 1897 shall apply to
the repeal of such enactments.
Section 6 of the General Clauses Act, 1897 reads as under:
"6. Effect of repeal.— Where this Act, or any Central Act or Regulation
made after the commencement of this Act, repeals any enactment
hitherto made or hereafter to be made, then, unless a different
intention appears, the repeal shall not—
(a) revive anything not in force or existing at the time at which the
repeal takes effect; or
(b) affect the previous operation of any enactment so repealed or
anything duly done or suffered thereunder,; or
(c) affect any right, privilege, obligation or liability acquired, accrued
or incurred under any enactment so repealed; or
(d) affect any penalty, forfeiture or punishment incurred in respect of

any offence committed against any enactment so repealed; or

(a) affect any investigation, legal proceeding or remedy in respect of

any such right, privilege, obligation, liability, penalty, forfeiture or
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punishment as aforesaid; and any such investigation, lega
proceeding or remedy may be instituted, continued or enforceq
and any such penalty, forfeiture or punishment may be imposeq
as if the repealing Act or Regulation had not been passed”.

17) A combined reading of Section 69 of the Code on Wages with Section
6 of the General Clauses Act, 1897 clearly demonstrates that the
concept of ‘Scheduled Employment’ - having been repealed under
the Code on Wages - cannot be legally sustained or given continued
effect by virtue of the impugned notification.

18) It is submitted that the Minimum Wages Act, 1948, stood officially
repealed upon the enforcement of the Code on Wages, 2019, with
effect from 21.11.2025. Under the savings and transitional
frameworks, the validity of a prior action, process or notification
initiated under the erstwhile law is protected and remains valid
under the Code on Wages, 2019, only to the extent that it is not
inconsistent with the provisions of the new Code. In the present
case, however, the impugned notification is entirely inconsistent
with the new Code. On this ground as well, the notification is in total
contravention of the statutory framework. In other words, the
Statutory Authority assumed excessive powers which it does not
possess under the Statute.

19) Be that as it may, and as stated above, the Statutory Authority
ought not to have made any attempt to issue the notification, as the

same is in clear and direct violation of the operational interim order
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20)

21)

22)

23)
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dated 28.07.2025 passed by this Hon’ble Court in W.P. No.
22771/2025. This wilful defiance by the Statutory Authority
amounts to a contempt of this Hon’ble Court.

The Statutory Authority has acted arbitrarily, capriciously and
hurriedly in issuing the impugned notification, without realizing the
severe economic repercussions on industrial establishments. These
establishments are now forced to bear an unsustainable financial
burden of a minimum wage hike exceeding 60% unlawfully invoked
under a repealed Act. Furthermore, the savings clause under Section
69 of the Code on Wages has also been completely violated.

The impugned notification suffers from patent legal infirmities,
errors of jurisdiction and reflects a total non-application of mind by
the Authorities.

For the afore said reasons, the Statutory Authority has completely
violated the statutory provisions while issuing impugned notification

rendering it liable to be set aside.

Invoking the provisions of the repealed Minimum Wages Act,

1948 is non-est in the eyes of law;

The 1%t Respondent’ has purportedly invoked Sections 3(1)(b) and
Section 5(1)(b) of the Minimum Wages Act, 1948 to issue the
impugned notification dated 22.05.2026 (Annexure-A). It is
submitted that with effect from 21.11.2025, the Minimum Wages
Act, 1948 has been repealed and replaced by Code on Wages, 2019.

Consequently, the 1st Respondent has exercised powers under a
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non-existent statute, rendering the impugned notification non-es¢ in
the eyes of law. The saving Section does not resurrect the Provisiong
of the Minimum Wages Act, 1948 and therefore those provisions qf
MW Act are non-existent. Issuance of a notification is therefore

Without the authority of law and violation of Article 300A of the
Constitution of India.

24) The Code on Wages 2019 has completely done away with the

concept of ‘Scheduled Employments’. Despite this statutory

abolition, the impugned notification €rroneously enumerates 81

different Scheduled Employments for which the rates of minimum

ground alone, the impugned notification suffers from patent lack of

jurisdiction, is palpably illegal and is liable to pe Quashed by this

Hon’ble Court.

25)  Further, this Hon'ble Court vide orders dateq 30.06.2025,

21.07.2025 and 28.07.2025 in WP Nos. wp 18515/2025, wp
21852/2025, WP 22771/2025 and WP 22776/2025 respectively
(Annexures C, D & E) had explicitly directed the 1st Respondent not
to issue or implement any final notification Subsequent to the
meeting of the Minimum Wages Advisory Board without seeking

prior leave of this Court. It is submitted that the st Respondent
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being a principal party to the aforementioned Writ Petitions was fully
aware and strictly bound by the operational orders dated

30.06.2025, 21.07.2025 and 28.07.2025.

Whether Reptakos guidelines are mandatory:
It is submitted that in the draft notification dated 11.04.2025 and

corrigendum dated 19.04.2025, the Government indicated that
guidelines and norms prescribed by the Hon’ble Supreme Court in
the case of Workmen vs Reptakos Brett & Co. Ltd are being adopted
for revising the rates on minimum wages in accordance with section
5(1)(b) of the Minimum Wages Act, 1948.

It is submitted that the correct position of law is that the
Government is strictly not bound to follow the guidelines and norms
prescribed by the Hon’ble Supreme Court in the case of Reptakos
Brett case while revising the rates on minimum wages under section
5(1)(b) of the Minimum Wages Act, 1948.

The Hon'ble Supreme Court itself, in several Judgments, has held
that the Government enjoys the statutory discretion to choose either
of the procedures prescribed under Section 5(1)(a) or under Section
5(1)(b) under the Minimum Wages Act, 1948. Furthermore,
Reptakos Brett judgment never mandated that its formula must be
mechanically followed every time the minimum wages are revised
However, the draft notification dated 11.04.2025 has unlawfully

fettered the discretion of the Government by restricting the revision
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of minimum wages, solely to the application of Reptakos Breatt
guidelines. This self-imposed restriction has a long term long term
adverse impact by curtailing the statutory powers vested in the
State Government.

29) It is submitted that prior to issuance of the draft notification dategq
11.04.2025 covering 81 scheduled employments, the Government
had already revised the rates of minimum wages in respect of 34
scheduled employments (out of the 81 scheduled employments)
vide Final Notification dated 28.07.2022 without applying the
Reptakos guidelines. A copy of the Final Notification dated

28.07.2022 relating to one of the said 34 Scheduled Employments
is herewith produced and marked as ANNEXURE-H.

30) Two Trade Unions namely, All India Trade Union Congress (AITUC)

and Engineering & General Workers Union (EGWU) challenged the

final Notifications concerning the 34 scheduled employments
(Annexure-G) by filing Writ Petitions before the Hon'ble High Court
of Karnataka. The challenge was raised on the ground that the
guidelines and norms prescribed by the Hon’ble Supreme Court in
the case of Standard Vacuum and Reptakos Brett were not followed
while reviewing and revising the rates On minimum wages. In
response, the Government took a specific stand that since it had
already followed the Reptakos Brett guidelines during the previous

revision in 2016, the 34 Notifications were issued in the years 2022-

23 by increasing the minimum wages by 10 to 15% over the 2016
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rates. Furthermore, the Government in its counter affidavit before
this Hon’ble High Court explicitly stated that the Reptakos Brett
guidelines are required to be followed only when fixing the minimum
wages for the first time and not at the stage of subsequent revisions.
It is submitted that the Learned Single Judge quashed the 34
notifications holding that the Government should scrupulously follow
Reptakos guidelines to revise the rates of minimum wages.

Since Employer Associations and Chambers representing the
management - including the Petitioner herein - were not impleaded
as parties in the aforementioned 34 Writ Petitions by the respondent
Trade Unions, Writ Appeals (WA 23/2024 and connected Writ
Appeals) were preferred before the Division Bench of this Hon’ble
Court by the aggrieved employer associations and chambers
challenging the order of the Learned Single Judge. The Hon’ble
Division Bench upheld the contentions of the Appellants vide order
dated 02.08.2024 and the quashed the order of the Learned Single
Judge and consequently revived the 34. Furthermore, the Hon’ble
Division Bench remitted the 34 Writ Petitions back to the Learned
Single Judge with a direction to hear the matter afresh and pass
appropriate orders after giving the Appellants due hearing.

While the matter was pending adjudication before the Learned
Single Judge upon remand, the 1t Respondent bypassed the judicial
process and issued the draft notification dated 11.04.2025 and

corrigendum dated 19.04.2025 under Minimum Wages Act, 1948




BN e P T S TR e
/9

Proposing to revise minimum wages for employment across 84
scheduled employments which completely subsumed the
aforementioned 34 scheduled employments.

34) Consequent to the issuance of the draft notification dated
11.04.2025 and corrigendum dated 19.04.2025 was issued, the 34
Writ Petitions were withdrawn by the Trade Unions. As a result their
Prayer seeking a declaration that the Reptakos Brett guidelines are
mandatory was never judicially sustained. Consequently, this
Hon’ble Court has not affirmed the contention that following
Reptakos Brett guidelines is a mandatory requirement of wage

revision.

35) The sequence of events narrated hereinabove clearly demonstrates
that the Respondent Government has been taking self-contradictory
stands before this Hon'ble Court regarding whether compliance with

the Reptakos Brett guidelines is mandatory.

Arbitrariness in Wage Hike:
36) It is submitted that the proposed rates in the impugned final

notification dated 22.05.2026 are extremely unreasonable and
therefore has come as a shock to the employers. The impugned
revision mandates an astronomical increase of up to 60%, which is
completely unaffordable and confiscatory, thereby violating the
Petitioner’s fundamental right guaranteed under Article 19(1)(g) of

the Constitution of India.



37)

38)

20"

It is submitted that the minimum wages are adjusted for inflation
annually through Variable Dearness Allowance (VDA). Therefore,
any quinquennial revision of minimum wages ought to be reasonable
and measured - typically restricted to an increase of 10 to 15% as
consistently done in the past. However, an abrupt increase to the
extent of 60% after adjusting for inflation is highly arbitrary,
oppressive and economically ruinous. The above increase would
adversely affect all the industries including small industries which
provide almost 90% of the employment in the industry in the State.
If the minimum wage hike is implemented as proposed, the small
establishments particularly those engaged in parts manufacturing

would be adversely affected.

The prevailing rates of minimum wages in Karnataka are already
highest among the Southern States and rank second nationwide
next only to the National Capital Territory of Delhi. Through the
unscientific undertaken in the impugned notification, the rates of
minimum wages have been increased abnormally. A comparative
table illustrating the rates of minimum wages in the neighbouring
states as well as Maharashtra is produced herewith and marked as
ANNEXURE-J. A bare perusal of this comparative data reveals a
vast, unjustifiable disparity between the wages fixed under the
impugned notification and those competing jurisdictions. This

disparity itself is a clear indicator that the impugned rates are highly
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arbitrary and have been arrived at mechanically, without any

application of mind.

39) The 1st Respondent Government has not provided any rationale g

€mpirical data to justify this steep, unreasonable wage differentia|
between Karnataka and other highly industrialised neighbouring

States, including Maharashtra, In the absence of any such

justification, the impugned notification

VDA already paid is mandated to be paid again:

40) The impugned final notification erroneously Mandates that

employers are required to Pay VDA over ang aboye 9649 points

whereas the correct position of law is that VDA is Payabe

Over and

above 9965 points. The following table illustrates that the

Government has directed payment of VDA over ang aboye 9649

points when the same has already been paid by the *Mployere

t
mandate is that the employers are forced to pay VDA for One

during the year from 01.04.2025 to 31.03.2026. The effec o the

More
year which has already been paid in the previous year.
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CONSUMER PRICE INDEX IN KARNATAKA

YEAR | CPI POINTS | VDA PAYABLE DURING THE DIFFERENCEOF
YEAR CPI POINTS FOR
THE YEAR

2022 | 8901 points | 01.04.2023 to 31.03.2024 503 Points

2023 | 9469 points | 01.04.2024 to 31.03.2025 568 Points

2024 | 9965 points 01.04.2025 to 31.03.2026 496 Points

2025 | 10328 points | 01.04.2026 to 31.03.2027 363 Points

The above table indicates that from 01.04.2025, employers are
required to pay VDA on CPI points over and above 9469 points (i.e.,
496 points) for one year ending on 31.03.2026.

Similarly, from 01.04.2026, employers are required to pay VDA on
CPI points over and above 9965 points (i.e., 363 points) for one year
ending on 31.03.2027. However, the impugned final notification
mandates that employers are required to pay VDA over and above
9649 points (i.e., 496 points + 363 points) which amounts to paying
VDA twice. The impugned final notification ought to have mandated
that employers are required to pay VDA over and above 9965 points
(i.e., 363 points) for one year ending on 31.03.2027. This is yet
another instance to show that there is total non-application of mind
by the Statutory Authority while issuing the impugned final

notification.

GROUNDS FOR INTERIM PRAYER

The Petitioner respectfully prays that all the grounds urged in the

body of this Writ Petition may be read as, and treated as, part and
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parcel of the grounds for the Interim Relief sought herein, in order
to avoid prolixity and repetition.

The impugned final notification suffers from serious legal infirmities,
patent lack of jurisdiction and is wholly unenforceable in law. If the
operation and implementation of the impugned notification is not
stayed ad-interim, the members of the Petitioner Association will be
subjected to grave, irreparable injury, substantial hardship and
business disruption. The increase will result being unable to bear the
additional burden. The Petitioner has made out a strong prima facie
case in its favour. In view of the nature of the main reliefs prayed
for herein, and the severe and adverse consequences that would
inevitably ensue if the impugned notification is permitted to operate,
it is imperative in the interest of justice that an ad-interim order, as
Prayed for herein is granted. The Petitioner is therefore fully
justified in seeking an interim stay of the impugned final notification

dated 22.05.2026 bearing No. Labour Dept-KAE 411 L W A 2023
(ANNEXURE-A) in the interest of justice and equity.

PRAYER

WHEREFORE, the Petitioner respectfully prays that this Hon’ble
Court may be pleased to:

(i) call for the entire records Pertaining to, connection with

and relating to the impugned notification datey
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22.05.2026 bearing No. Labour Dept-KAE 411 L W A 2023
vide Annexure-A, issued by the 1st Respondent

Issue a writ in the nature of a certiorari or any other writ,
direction or order, quashing the impugned notification
dated 22.05.2026 bearing No. Labour Dept-KAE 411 L W
A 2023 vide Annexure-A issued by the 1st Respondent,

declaring the said notifications as unconstitutional and

ultra vires of Article 19 (1) (g) of the Constitution

(iii) pass such other orders, or grant such other reliefs as

deemed fit in the facts and circumstances of the case in

the interest of justice and equity.

INTERIM PRAYER

Pending disposal of this writ petition, it is respectfully prayed that

this Hon’ble Court may be pleased to stay the operation of the

impugned final notification dated 22.05.2026 issued by the 1t

Respondent bearing No. Labour Dept-KAE 411 L W A 2023 peruse

the same and stay the said notification (Annexure-A)

in the interest of justice and equity.

BENGALURU
DATE: O /06 (202 6

Address for Service:

Sri B.C. Prabhakar, B.A., B.L.,

M/s B.C.Prabhakar Law Associates LLP,
Advocates,

No.54, 2" Floor, ‘NAMA AURORE’
Complex, Nagasandra Circle,
Parvathamma Rajkumar Road,

(South End Road), Basavanagudi,
BANGALORE- 560 004.

Phone Nos. 2676 1733 & 2676 1877

(B.C. PRABHAKAR)
ADVOCATE FOR THE PETITIONERS
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)

WRIT PETITION No. /2026(L-MW)

BETWEEN:

Karnataka Employers’ Association

And Another Petitioner
AND:
The State of Karnataka and Others Respondents

VERIFYING AFFIDAVIT TO THE WRIT PETITION

I, Seetharama Bhat S/o Late Krishna Bhat aged about 77 years, residing at No.202,
Shaswathi Vilas Apartment, 17" Cross, 15™ Main, J.P.Nagar 5" Phase, Bengaluru -
560 078 do hereby solemnly affirm and state on oath as follows:-

1. I am the Secretary General of the 1% Petitioner Association. I am conversant
with the facts of the case and authorized to swear to this Affidavit on behalf of
the Petitioners.

2. The averments made in paragraphs 01 to 4.3, of the accompanying Writ Petition,
are true and correct to the best of my knowledge, belief and information.

3. A - A are the true copies of the originals. L L
nnexure tod ., P I r% iaka Employers' Associ ation

c/
Bengaluru E—— Secratary Generai
Date: Of{O(S{?_OZG Deponent
Identified by me: “SWORN TO BEFORE ME"

B.c. Alpatean
Advocate:

No. of corrections
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/ANNEXURE: A
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voerdde Jwerd
R0 TOY 411 O L3200, 500 2023 FooFéIT ATOFOE Adaoead,
DTRRG,
9. 20.830°, e9023@E,0° XD,
Lorided, HT90w:22.05.2026
obhxews

FOOFEE Togy,BC), BiadCnie 81 oHRAWS evdshrdn sIR IS soadh, 19480
Foo 5(1) (®) e 5(1) (Q)Oh J3LTen KIS TONYH, INDTDA/BOH,DX
ORRABEIODD, BeoBRRMIZY. 2022-233¢ OIS, 2l 34 DI VHRen3
NRFOAPN AT BT, 2:e)ohA) 3, BIR, sHITT, e, FOSRN 3. 5 Do 10 Ta,
HOT BT BorvRh, VOR, 0L VR IINYD, BeCORTNID),

B 0B0IP RE ODRICHT FPONR® (REEICNA) TVNFT NOFIET FEO
ORRRBISNV, T0x; FTOFET e02d, T9;CROHE DTRIETE; MEBE), FBR TG,
D& es28e Xogdy: 13103/2023 @), RIC JBCreriw’e), sdio; wo;odee0ds) DI0T: 26.9.2023,
10.10.2023 ahH3y 12.102023 Comd AT AHTPFNVE), IFO SHIRIINVI, TEHIB,
|| OB BRA €3 0T B0, FBTTE), PT, 3 Aajptred, Tozoieeodsd s
DRAFRABNVIHIOR FId, X3S G500 =PD BAXTIN LDPIAFINT,
BRORAIFTOI IEFdITONG.

SR oUes, T9;IROONE DFRTR; MO RFMY, JBR, dIF uEOI
TETH0) TN D) L2, DT, GV2F, T9;IRLODT J2TNaD HTHEE), DDA,
AE0 B, Ted FFT0E), s ened, To;ciPe0NE JZRNoDh Hds) BIR0T: 13-12-2024
0ot BRACRATIE HAFTS), DT T9;01RHFT LtBRT, Ot RePl, DIF JeFdmn
TyFOead, HOF 99;03eHEZOR bodcHNEeRdd).

RT TYOWRE(IT FN0T N2FeTtlil S T wed AW, Tetsy ATVFTay 99
BeLnndrt RozoPAsod IR, 3N WonYh, TOR,DA 11.04.2025 Soth Bex s0@
OpARTIL, BACBAD. JdF ORI WOV, Joohded mere
PIOMO IS IV, FIAned Tomy wor HISabd) ne e, JIed
FNFFONR P Nmen TIR, atds dedabetdon AHILIDOT, B oW BhRe 3
B FHaTRTH dLtTen hRAEFINTD, BROGAAT, L VA] woierh
BT20%:11.04.202500) FI&, 3 Tad,, 19480 (FL0Ty Toad,: XI) 8 00 (1)) sH3),
5(1))) chodd), Oee; XTOFOY, WHIeEW OO, Foeddl, DI0RT OB
VRRAFID, BACBY FoB / udtasivd, FOF 2 Jony weRSTIED,
Stdenay,

& BYSdnah HI,Sohe), BIR0T: 16042025 8 &3IE Fheod & TFoRE,
weXed seranh Jo;clReohsy e FYNTod AaF SR

“The petitioners, who have asserted certain cause, want the petitions to be dismissed in
the light of the Draft Notification which is issued. The final Notification will have to be
issued by the State Government after due process and if there is any cause with such
final Notification being issued either in the petitioners or the respondents, they will have
to be at liberty to work out their remedies. This, however, cannot be a reason to continue
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n SRR

the petitions on the board of this Court or make any particular observation, and hence,
the petitions are disposed of."

O3 BBetlrr Oy AWFUS, AT FHohod Fodg uﬁ
OHRAFRADT, BECANTOZ IHFIT RS, & BT, FHOHoHS), L ; ;;;
ALTORITYC), TorEle Doty 30, 3N Ao HodPadb B0t @I ahdy e v
ORROEIOHR, BLCAR Horier ©F0 SgRoRIYR, Usty; ARFTY, ﬁfaaomd
03, BBREITS T To;cePI0 & ABF, VLR, JFN - TeNET xoqw; Ootss
Ater0 b3, WERLnmedd) - 8oNIDAm,S. 3R 803w CABS, SB@Eecn s,

SR oL, TOAIROANT SDFS JELFINES0H s O Betm AT eow::;
FF0eT RRITOWNVS, 0 TeNFTY Fa, a3 coneah, HOMDRen cimaycit o¢ -
ORIGNY & ToIBA, YO WHYWOOE, TRy RaYelra, m;od:ioasgw ;ﬁ:p
SIS 3T WYdd vaahd), 3da, seaTaw, aoa.oxc_n acme_na,g. DTWOF:
04-2025 Do BeCRRRE ©F CHTE 0@ QxRN (Single Notification) i oa;;
RTFUR) BRI, §edse SmHc) wdy mFs RoPrvon Rorish :fsé
SRR, ALTORUNG, K50 RN worte RoBOH HowoPAWoI FIR, 2(025
Aoz HOBYD TN Fetdenn, 3, s Fume HoBPRy BoF: 29.07. -
sha, 28082025 dod 2323FA RO Agdahe), Hgawd eR@Eyobndah, soodd BT,
ZHFOF, RO Zens.

& &g, $00) ATorday H0F: 21.112025 D0 33T K0B3 2019 (Code on w;ges.
2019) O, 20N PANIT, 3363 oD 3 2019 8 330 69 3 NE,3 Qert B TYFOR0IT.

69.(1) The Payment of Wages Act, 1936, the Minimum Wages Act, 1948, the Payment of
Bonus Act, 1965 and the Equal Remuneration Act, 1976 are hereby repealed.

(&) Notwithstanding such repeal, anything done or any action taken under the
enactments so repealed including any notification, nomination, appointment, order or
direction made thereunder or any amount of wages provided in any provision of such
enactments for any purpose shall be deemed to have been done or taken or provided
for such purpose under the corresponding provisions of this Code and shall be in force
to the extent they are not contrary to the provisions of this Code till they are repealed
under the corresponding provisions of this Code or by the notification to that effect by
the Central Government,

(3) Without prejudice to the provisions of sub-section (2), the provisions of section 6 of
the General Clauses Act, 1897 shall apply to the repeal of such enactments.

SoaIBady, General Clauses Act, 1897 3 3e30 6 S IVFom0I:
6. Effect of repeal — Where this Act, or any Central Act or Regulation made after the

commencement of this Act, repeals any enactment hitherto made or hereafter to be

made, then, unless a different intention appears, the repeal shall not—

(a) revive anything not in force Or existing at the time at which the repeal takes effect; or



(b) affect the previous operation of any enactment so repealed or anything duly done or
suffered thereunder; or

(c) affect any right, privilege, obligation or liability acquired, accrued or incurred under
any enactment so repealed; or

(d) affect any penalty, forfeiture or punishment incurred in respect of any offence
committed against any enactment so repealed; or

(e) affect any investigation, legal proceeding or remedy in respect of any such right,
privilege, obligation, liability, penalty, forfeiture or punishment as aforesaid; and any
such investigation, legal proceeding or remedy may be instituted, continued or enforced,
and any such penalty, forfeiture or punishment may be imposed as if the repealing Act
or Regulation had not been passed”.
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7

Status: Pending

HOSPITALS

KARNATAKA

HEARING

Next Hearing Date:

Case Number: WP 18515/2025
(KAHC010410152025)
Petitioner: NANJAPPA
Respondent: THE STATE OF

Filing No.: WP 18872/2025

Last Posted For: PRELIMINARY

' counsel appearing for respondent No.4. ‘
| 5ri.S.S.Naganand, the Senior learned counsel appearing for the petitioners would submit that in terms of
. the impugned Notification marked at Annexure-A, Government is proposing to fix uniform wages
. irrespective of the Industry and irrespective of the Region which is contrary to the object of Minimum |

, respondent - Government is yet to convene a meeting to have a discussion on the proposal.

Classification: L MW Date of Filing: 23/06/2025

16:35:11

Petitioner Advocate: B C
PRABHAKARA

Respondent Advocate:

Judge: ANANT RAMANATH
HEGDE

Last Date of Action: 30/06/2025 Last Action Taken: NOTICE

Daily Orders: WP 18515/2025

ANANT RAMANATH HEGDE 30/06/2025

1.A.No.1/2025 is filed seeking to dispense with production original copy of Annexure-A.

For the reasons stated in the affidavit filed in support the application, 1.A.Na.1/2025 is allowed.

Learned Government Advocate accepts notice on behalf of respondent No.1. Sri.K.B.Narayanaswamy, the
learned counsel accepts notice on behalf of respondents No.2 and 3, Sri.H.K.Nagabhushan, the learned
counsel accepts notice on behalf of respondent No.4 and Sri.Muralidhar Peshwa, the learned counsel
accepts notice on behalf of respondent No.5.

Learned counsel appearing for the petitioners is permitted to serve copy of the petition on the standing

Wages Act, 1948.
It is further submitted that to the said proposal, the petitioners have already filed objection and the

Learned Government Advocate would submit that no further action would be taken unless meeting is held
and representatives of the concerned industry are heard.

Under these circumstances, emergent notice is issued, Respondent Government shall file reply if any. If
the Notification is sought to be implemented, petitioners are at liberty to move this Court to sgek
appropriate relief, At &
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Search
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ANNEXURE: 7
B

e

Status: Pending

Case Number: WP 21852/2025
(KAHC010486032025)

Petitioner: PRIVATE
HOSPITALS AND NURSING
HOME ASSOCIATION

Respondent: THE STATE OF
KARNATAKA

Filing No.: WP 22270/2025

Classification: L MW
15:30:24

Petitioner Advocate: B C
PRABHAKARA

Respondent Advocate:

Judge: ANANT RAMANATH

Date of Filing: 21/07/2025

Last Posted For: ORDERS

Next Hearing Date:

HEGDE

Last Date of Action: 22/07/2025 Last Action Taken:
ADJOURNED

Daily Orders: WP 21852/2025

ANANT RAMANATH HEGDE 22/07/2025

Learned Government Advocate accepts notice on behalf of respondent No.1.

Sri K.B.Narayanaswamy, learned counsel accepts notice on behalf of respondent No.2.

. Smt. Maitreyi Krishnan, learned counsel accepts notice on behalf of respondent No.3.

Sri H.K.Nagabhushan, learned counsel accepts notice on behalf of respondent No.4.

Sri L.Muralidhar Peshwa, learned counsel accepts notice on behalf of respondent No.5

It is submitted by learned counsel for the petitioners that meeting of the Advisory Board is scheduled on |
. 29th of this month and decision to be taken in that meeting may affect the petitioner's interest. '
' Learned counsel for respondent No.2 Sri K.B.Narayanaswamy, who has accepted notice would submit that
he would file objections to the main petition as well as the interim prayer and would submit that decision if |
any taken, will not be implemented on the same day and it has to undergo further process. '
Under these circumstances, this Court directs that in case, any decision is taken on 29th of this month in
the Advisory Board meeting, the decision shall not be implemented till next date.
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High Court of Karnataka
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Status: Pending

(KAHC010504672025)

’ Petitioner: KARNATAKA SMALL

SCALE INDUSTRIES

KARNATAKA

HEARING

Next Hearing Date:

, Case Number: WP 22774/2025

Respondent: THE STATE OF
Filing No.: WP 23100/2025

Last Posted For: PRELIMINARY

PRADEEP SINGH YERUR

Classification: L Mw Date of Filing: 28/07/2025

13:13:33

Petitioner Advocate: B C
PRABHAKARA

ASSOCIATION (KASSIA)

Respondent Advocate:

Judge' PRADEEP SINGH
YERUR

Last Date of Action: 29/07/2025 Last Action Taken: NOTICE

Daily Orders: WP 22771/2025
/Q7/.

Heard learned counsel for petitioner,

Learned Additional Government Advocate accepts notice for respondent No.1.
Sri K.B.Narayanaswamy, learned counsel accepts notice for respondent No.2.
Smt. Maitreyi Krishnan, learned counsel accepts notice for respondent No.3.
Sri H.K.Nagabhushan, learned counsel accepts notice for respondent No.4.
Sri L.Muralidhar Peshwa, learned counsel accepts notice for respondent No.5.
Registry is directed to show their respective names in the cause-list.

Learned counsel for petitioner relies upon an order dated 22.07.2025 passed in W.P.N0.21852/2025 by
this Court, which is similar to the present case on hand. Therefore, on the ground of parity,
would be entitled to the similar order. The order that would be passed by the meeting of the A
on 29.07.2025 or subsequently, shall not be implemented till the next date of hearing.

the petitioner |
dvisory Board
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ANNEXURE: F
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Status: Pending
Case Number: WP 22766/2025 Classification: L MW Date of Filing: 28/07/2025
(KAHC010504682025) 13:11:59
Petitioner: PEENYA Petitioner Advocate: B C
INDUSTRIES ASSOCIATION PRABHAKARA
(PIA)
Respondent: THE STATE OF Respondent Advocate:
KARNATAKA
Filing No.” WP 23101/2025 Judge' PRADEEP SINGH
YERUR
Last Posted For: PRELIMINARY Last Date of Action: 29/07/2025 Last Action Taken: NOTICE
HEARING
Next Hearing Date:
Daily Orders: WP 22766/2025
| 1 PRADEEP SINGH YERUR 29/07/2025

Heard learned counsel for petitioner.
Learned Additional Government Advocate accepts notice for respondent No.1.
Sri K.B.Narayanaswamy, learned counsel accepts notice for respondent No.2.
Smt. Maitreyi Krishnan, learned counsel accepts notice for respondent No.3.
Sri H.K.Nagabhushan, learned counsel accepts notice for respondent No.4.

. Sri L.Muralidhar Peshwa, learned counsel accepts notice for respondent No.5.
Registry is directed to show their respective names in the cause-list.

e N i el

Learned counsel for petitioner relies upon an order dated 22.07.2025 passed in W.P.No.21852/2025 by |

~ this Court, which is similar to the present case on hand. Therefore, on the ground of parity, the petitioner

would be entitled to the similar order. The order that would be passed by the meeting of the Advisory Board
on 29.07.2025 or subsequently, shall not be implemented till the next date of hearing.
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Che Gazette of India

Y. 3M. -2, UH.-37.-21112025-267885
CG-DL-E-21112025-267885

FETETC
EXTRAORDINARY

| 1—Ev8 3—39-"92 (ii)
PART II—Section 3—Sub-section (ii)

TR & o
PUBLISHED BY AUTHORITY

q. 5146 7% faeet, quaTT, AT 21, 2025/F7(FF 30, 1947

No. 5146] NEW DELHI, FRIDAY, NOVEMBER 21, 2025/KARTIKA 30, 1947

59 TF A HAT9T
g
£ faeeft, 21 A=7aT, 2025
FLAT. 5322().—F4TT FTHTT AALA WlEAT, 2019 (2019 #7 29) Fr amr 1 ¥ IT-4T (3) TMT WHH

AT FT TART F74 T, 21 T4, 2025 1 37 ATirE F w7 F fam wdr &, B arfra v 3% @Rar *
freferfars Io=y w3 26, gt

F.H. | @9 F 3uEy

1. T 1 | 41; :

4TI 42 FY I7-4TT (4) 7 (9);
1T 43 & 66;
4T 67 F IT-4TT (1) T IT-4TT (2) F &2 (F) F (3) 7 (7) & (7) ¥ 39-4mw (3) F (5)

41T 68;
UT 69, AT 18 fAawaw, 2020 ¥ #7131, 4604 (7) ¥ F9 w3 WX Ifewfaa wfgar ¥ 3oayi
oA

olalalwn

[T, /. TH-32022/1/2025-3%7-#7]
AT R wgF afteT

788 G1/2025 (1




e e o T

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—Sge, 3

—

MINISTRY OF LABOUR AND EMPLOYMENT
NOTIFICATION
New Delhi, the 21st November, 2025

S.0. 5322(E).~In exercise of the powers conferred by sub-section (3) of section 1 of the Code on Wage
2019 (29 of 2019), the Central Government hereby appoints the 21* day of November, 2025 as the date on whicy the
following provisions of the sajd Code, shall come into force, namely: -

SI. No.

—

Provisions of the Code

sections 1 to 41;

sub-sections (4) to (9) of section 42;

sections 43 to 66;

sub-section (1) and clauses (a) to (r) and (u) to (zc) of sub-section (2) and sub-sections (3) to (5) of
section 67;

1
2,
3
4.
5
6

section 68;

section 69, except the provisions of the Code mentioned at serial number 3 of S.0. 4604 (E), dated the
18" December, 2020,

[F.No.S-32022/1/2025-W(]
ALOK MISHRA, Jt. Secy.

" Printing at Gove India Press, Ring Road, Mayapuri. New Delhi-110064
aded by Dte. of Printing at Government ntlndm!rcbs,_ 12 May apuri,
HElapded by and Published by the Controller of Publications, Delhi-1 10054, GORAKHA NATH ﬁ%ﬂsl
YADAVA chay 203311
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Employment in Engineering, Fabrication and Related Industry

&9

ANNEXURE: >

Karnataka Tamil Nadu Kerala Telangana Andhra Pradesh Maharashtra
ini Diff e
g.:.BMﬂamﬁM_mmm & Difference Difference in Difference in Minhfum Difference n __,\_ﬂ,.”“.j
Class of Zoaﬂ.mnmzo: NG Minimum |in Minimum| Minimum | Minimum Minimum | Minimum agaei in Minimum g_:__.m“.._.-_“._ Wages
: : : ; w i
Employment Labour Dept-411 im.wmm 2 Waees Wagcsn Wages wages Wages Andhra S\mmmu t Zm—wmmqmu::‘m compared
L W A 2023 dated Tamil Nadu| compared Kerala compared to | Telangana | compared to Pradash compared to o
22/5/2026 to Karnataka Karnataka Karnataka Karnataka Kathataka
Highly Skilled|  31114.02 | 15536.00| 15578.02| 15340.00] 15774.02| 14817.00] 16297.02| 14488.00] 16626.02
aied 2828547 | 15368.00] 12917.47| 13780.00| 14505.47| 13550.00] 14735.47| 13221.00] 15064.47| 18620.00] 9665.47
Semi Skilled 25714.07 | 15251.00] 10463.07| 13260.00] 12454.07| 12501.00f 13213.07| 12172.00] 13542.07) 17195.00] 8519.07
Un skilled 23376.43 14975.00] 8301.43| 12220.00] 11056.43] 12030.00] 11246.43| 11701.00] 11575.43] 16180.00] 7096.43
Employment in Shops & Commercial Establishments
Karnataka Tamil Nadu Kerala Telangana Andhra Pradesh Maharashtra
pAinimung .<<mmmm Difference Difference in Difference in S Difference .Umﬁﬁ,mnw:nm
mm. mumw..u.:m_ Minimum ]in Minimum| Minimum Minimum Minimum Minimum Z_:_BJB in Minimum| Minimum it Minimtm
Class of Notificaiori No. wages in Wages wages in Wages wages in Wages o gt Wages wages in JageS
Employment Labour Dept-411 | 5 nady compared Kerala | compared to| Telangana | compared to pndis compared to] Maharashtra compatet
L W A 2023 dated to Karnataka Karnataka Karnataka 4ol S Karnataka b
22/5/2026 Karnataka
Highly Skilled 31114.02 14703.00| 16411.02} 15536.00] 15578.02| 14607.00] 16507.02] 14267.00] 16847.02
Skilled 28285.47 14193.00 ‘_howw.hw 15326.00] 12959.47] 13570.00] 14715.47] 13230.00] 15055.47] 15246.00| 13039.47
Semi Skilled 25714.07 14142.00 AMMMMMw “MMWMNN 10598.07] 13152.00] 12562.07| 12812.00] 12902.07] 14470.00 11244.07
Un skilled 23376.43 14080.00 : ! 8370.43] 12750.00] 10526.43| 12410.00] 10866.43 13635.00] 9641.43
This Document is referred to
> ...in the
| ax_.:,m.........b....v............. - 4
i e THARA mA  BHAT
ifidayit of Srir/Smt:. sledasd
TRUE COPY
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
Wf> Ne. of 2024 (L-MW)

Appellant/s Petitioner/s ( Defendant/s Respondents/s .
Plaintiff/s Complainant/s t v _ gTATE OF KARN J
b (ARNATAKA EVPLoYERS! A%ectATON g THE. 2 o OrHerns

I/\We Ce=ETHARAMA RHAT - Sc;c?ze,‘-rmul/ EnNERAC

the PeTimonE2. . Nos.
| in the above matter hereby appoint and retain
Sri B.C. Prabhakar B.A,, B.L e aprn Brac” SriCK. Subramanygasa. Com,LL.B
Roll No. MYS 100770 P, Roll No KAR 104/
Sri C.K.D. Gowda, LLB., $ri K.N. Vasuki, B.E., LLB., MBL(NLSIU) : hos g
Roll No. KAR 3717/03 Roll No. KAR 2577/17 o AT
=% oo “ ¢ SETIEN SR L _‘:.H
s el e T

to appear actand plead for me/us in the above matter and to conduct/prosecute and defend the same
in interlocutory or miscellaneous proceedings connected with the same or VYIth any depree or ord'ers
passed therein appeals and or other proceedings arising there from ar_xd also in proceedings for review
of judgement and for leave to appeal to Supreme Court and to obtain return of any documents filed
therein or receive any money which may be payable to me/us.

| /We hereby authorise him / them on my / our behalf to enter into a compromise in the above marttre‘r,
to execute any decree / order therein to appeal from any decree / order therein and to _appeal to actto
plead in such appeal in any preferred by any other party from any decree / order therein

I/ We further agree that if | / We fail to pay the fees agreed upon or to give due instructions at all
stages / he/they is / are at liberty to retire from the case and recover all amounts due to him / them and
retain all my / our monies till such dues are paid.

BENGACUTZU

Executed by me/us this 1St dayof _TUNE 2026at_ For Kamataka Employegs’ Association

C‘D[) - naturels
Executant / s are personally Known to me and he / has / they have signed before uSscretary Gengeral

Satisfied as to the identity of executant/s Signature/s B.¢. VoA daser (_Sc—:t-:-r-l-(ﬂ’:ZAMR 13 HR’!‘)

(Where the executant/s are illiterate, blind or unacquainted with the languages of Vakalath)

Certified, that the contents were explained to the executant/s in my/our presence in English language

known to him / them who appear/s perfectly to understand the same and has / have signed in my/our
presence.

ACCEPTED

B.e. M&l—# (B.C. Prabhakar) Roll No. MYS 100/70 Address for service:

f 5. L === RollNo. KAR 599/83 B.C. PRABHAKAR LAW ASSOCIATES LLP
'2 &\M Advocates
—/Ac (C_K_ Subramanya) Roall No KAR 104/95 No. 54, 2™ Floor, ‘Nama Aurore’ Complex

(\ AT Nagasandra Circle,
_Q-QBJQ,D:QP C:K.D. Gowda) Roll No. KAR 3717/03 D Parvathamma Rajkumar Road

) = | (South End Road), Basavanagudi,
Ao WO MAFSZZCN, Vasuk) Roll No. KAR 257717 Bengaluru - 560 004
o s Email : bcp@bceprabhakar.in
¢ ~m . = omeey)  RollNo. KAR 1244/2000 1080 26761733 / 26761877
AP 2y Roll No. KAR 2191/2004

Roll No. KAR 1149/2011

S s W V——y

7+ smumma. W RollNo KARI352212022

“vzcates for  PETONETR - |

= . it | o I -
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o Off :080-26613091 /26607167

9 / 080-42103360/ 26761733
Email : kea@kea.co.in
Web :www.kea.co.in

KARNATAKA EMPLOYERS' ASSOCIATION

NO.74, 2-FLOOR, SHANKARA ARCADE, VANIVILAS ROAD,
BASAVANAGUDI, BENGALURU - 560 004
Reg. No. TU 507 / 20-3-1962

B.C. Prabhakar,za 5L,

President

Date: 30.05.2026

LETTER OF AUTHORIZATION

Karnataka Employers’ Association is an association of Employers
registered as a Trade Union under the Trade Unions Act 1926, under
registration No. TU507/20.3.1962 engaged in promoting the interests
of employers. Its members comprise of Industrial Establishments
belonging "both to the private and public sectors including
establishments from Information Technology (IT) and Bio Technology

(BT) services.

Karnataka Employers’ Association (KEA) hereby designates / authorises
Sri Seetharam Bhat, Secretary General as authorised representative to
appear on behalf of KEA in all Arbitration and Judicial Proceedings.

For Karnataka Employers’ Association

B. ¢ Pttt
B C Prabhakar
President




® Off  :080-26613091 / 26607167

5 08042103360 / 26761733
= r .. Email : keafkea.co.in ra
= Web :www.kea.co.in :

KARNATAKA EMPLOYERS' ASSOCIATION

NO.74, 2-FLDOR, SHANKARA ARCADE, VANIVILAS ROAD,
BASAVANAGUDI, BENGALURU = 560 004
Reg. No. TU 507 1 20:3-1962

21.08.2023

The Registrar of Trade Unions,

Division 4,

Karmika'Bhavana,

Bannerghatta Road,

Bengaluru 560029

Dear Sir,

Sub: Submission qf Annual Return 2022

Please find here with enclosed the Annual Return of our Association for the year endﬁd_
31.12.2022 as required under Section 28 of the trade Union Act 1926 read with regulation 14
of the Kamataka Trade Union Regulation 1958,

Further the following documents are also enclosed.

1. By law of the Association
2. List of the Office Bearers & Executive Committee Members of the Association.
3. Copy of'the Balance Sheet, P& I Accounts, and Income & Expenditure Statement.

Thanking you,
Yours faithfutly,

For Karnataka Employers Association

" (Vasuki K.N.)
Secretary
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KARNATM EMPLOYERS' ASSOCIATION

#74, Shankera Arcade, 2nd Floor, Vanl Vilas Road
Basavanagudi, Bengaluru - §60 004

ANNUAL RETURN PRESCRIBED UNDER SECTION 28 OF THE
TRADE UNIONS ACT,.1028, FOR THE YEAR.ENDING ON
31"'DECEMBER 2022

TORM FOR TRADE UNION - PART A

1. INAME OF THE UNION

KARNATAKA EMPLOYERS' ASSQCIATION

2. |ADDRESS OF THE UNION : |No.74, SECOND FLOOR
| |"SHANKARA ARCADE"

VAN! VILAS ROAD

BASAVANAGUDI
BANGALORE - 560 004
CE : [TASABOVE!
4 mﬁmtsos

TH(:M’EOFEOMRAT\DN < 1NO.507, OF. 20.031962

5. |CLASSIFICATION OF INGUSTRY g p—

8. {CLASSIFICATION OF SECTOR ) m— =
7. INAME OF THE ALL INDIA BODY/ :
TO WHICH AFFILIATED 2 |1. ALL INDIA ORGANISATION OF
EWMPLOYERS, NEW DELHL ]
FJ&E EMPLOYERS' FEDERATON OF INDIA, MUMBAI,
&3 [Afrmmnmwm TINC
’9 mm FEE PAID DURING [+ |7 Rs.7.080
|2 Rs,19,352
10.{NUMBER AND DATE OF RecepT ' oCTTESOS,
_ |FOR PAYMENT OF AFFILIATION FEE 1 ' '5"',,::’;: mmw‘fﬁg
11.[MEMBERSHIP FEE PER ANNUM ; : |Rs.8,000 + GST
12.[NUMBER OF MEMBERS ON BOOKS i
AT THE BEGINNING OF THE YEAR . |28
i
13.{NUMBER OF MEMBERS ADMITTED |
DURING THE YEAR ) Op\("
A
74.|NUMBER OF MEMBERS WHO LEFT ~ -{ﬁe :
LOURING THE VBAR o \r A
5. [NUMBER OF MEMBERS ON BOOK ———
|AT THE END OF THE YEAR (la., on 31.12.2022) : |10 ﬂwm
aN
18./NUMBER OF MEMBERS CONTRIBUTING L=
70 POLITICAL FUND : INA &
Agies
7. [NUMBER OF MEMBERS WNO PAID ’T‘RUE‘ "
THEIR SUBSCRIPTION FOR THE WHOLE YEAR : [se9 [ S -

10.|A COPY OF THE RULES OF THE TRADE UNION

/ CORRECTED UPTO THE DATE OF DESPATCH
OF THIS RETURN IS APPENDED . |encLOSED . Wm- .
10.|[PART "B® OF THE RETURN OVERLEAF FAS | | ——— Xt g ok
BEEN DULY COMPLETED [+ yes o™
FOR KARNATAXA EMPLOYERS' ASSOCIATION
ATVFT=
1
Date : 12-08-2023 (K.GNAGENDRA PRASAD)  ~ " (VASUKIK N) {B.C. PRABHAKAR),

SECRETARY TREASURER PRESIDENT

camvifasetdnerd
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
WP No. of 2026 (L-mw

Appellant/s Petitioner/s Defendant/s Respondents/s ity
: Plaintif/'s Complainant/s ‘ —THEe STATE OF KARNMATAITA
2 rATA KA EMTX—SS’ cra! ASSeAmoN/g. ArvD OTHE <
| o AnoTHer
I/We NOTARAT M2 - GeNeRAL  MANAGeER - HUMAN
ReESonrRrCcesS the Perrioneiz ., Nos.
Z in the above matter hereby appoint and retain
SriB.C. Prabhakér B.A,B.L, Lot e R Sri C.K. Subramanya B. Com, LL. B

Roll No. MYS 100/70 Roll No KAR 104/95

i

(] : -

e e e Sri K.N. Vasuki, B.E., LLB., MBL(NLSIU) : : s _;...;_
v A Sl D Roll No. KAR 2577/17 F St ey Lt

3

= ek P———

to appear act and plead for me/us in the above matter and to conduct/prosecute and defend the same
in interlocutory or miscellaneous proceedings connected with the same or with any decree or orders
passed therein appeals and or other proceedings arising there from and also in proceedings for review
of judgement and for leave to appeal to Supreme Court and to obtain return of any documents filed
therein or receive any money which may be payable to me/us.

| /We hereby authorise him / them on my / our behalf to enter into a compromise in the above matter.
o execute any decree / order therein to appeal from any decree / order therein and to appeal to act to
plead in siuich appeal in any preferred by any other party from any decree / order therein.

I / We further agree that if | / We fail to pay the fees agreed upon or to give due instructions at all
stages / he/they is / are at liberty to retire from the case and recover all amounts due to him / them and
retain all my / our monies till such dues are paid.

Ber-é'rﬁf_u‘r'z J

Executed by me/us this (S dayof TOwnvE 2026 at _For Ethereal- Mac es Pvt. Ltd
P
( Wwa =
=iy

Executant / s are persaonally Known to me and he / has / they have signe@
Satisfied as to the identity of executant/s Signature/s B. C. Potlpntvrs

\Urces

(Where the executant/s are illiterate, blind or unacquainted with the languages of Vakalath)

Certified, that the contents were explained to the executant/s in my/our presence in English language

£ known to him / them who appear/s perfectly to understand the same and has / have signed in my/our
: presence. :
ACCEPTED :
3. e, TAlparlr (B.C. Prabhakar) Roll No. MYS 100/70 Address for service:
( "= _— —+—=and) RollNo. KAR 599/83 B.C. PRABHAKAR LAW ASSOCIATES LLP
Advocates
(C,K_ Subramanya) Roll No KAR 104/95 No. 54, 2" Floor, ‘Nama Aurore’' Complex
Nagasandra Circle,
( ~+rows Roll No. KAR 3717/03 Dr. Parvathamma Rajkumar Road
{South End Road), Basavanagudi,
(K. N. Vasuki) Roll No. KAR 2577/17 Bengaluru - 560 004
Email : bep@bcprabhakar.in
1% rrwrenmtree Roll No. KAR 1244/2000

o AR B e Y :080 26761733 / 26761877
e, 0 Roll No. KAR 2191/2004

e U Roll No. KAR 1149/2011

et N Roll No KAR/3622/2022

Advocatss for PeT i onNETE -2
Place: 8angalury
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f Q' & . ETHEREAL MACHINES PVT. LTD.
_ | CIN: U29299KA2016PTC097757
GSTIN: 29AAECE4472HIZG
. ETHEREAL MACHINES PAN: AAECE4472H

Authorization Letter

I, Kaushik Mudda Managing Director of the Company, hereby authorise Mr. Nataraj M R, General
Manager-HR, aged 63 years, Son of late Shri Mr.Ranganathan M G, resident of #562, "Sai Sinivasa
Nilaya”, C/o Shirdi Saibaba Mandir, 2" Cross, Muthyalanagara, Bangalore - 560054 to do following

W NPT e r—

acts, deeds on behalf of the Company:

a) To issue of appointment orders for appointing Workmen, Staff, Officers, Executives and
other personnel, sign increment, promotion and transfer orders, initiate and close disciplinary

actions/proceedings and award punishments to employees.

b) To sign all papers, applications, plaints, petitions, vakalatnamas and all other documents etc.
as well as affidavits as may be required to commence, prosecute, defend, withdraw, settle,
compromise suits or other legal proceeding in/before all the small causes courts, District
Courts, High courts, Supreme Court, Tribunals, Conciliations Courts of Law or any
Statutory/Government/Legal/Quasi-Government/Judicial/Quasi-Judicial Local Authorities,
etc., on behalf of the Company and to represent the Company in all marters incidental thereto

as may be considered necessary and expedient.

The Company do the hereby ratify and confirm and agrees to ratify and confirm at all times during the
continuance of this authorization whatever the aforesaid official shall lawfully do or cause to be done

in respect of the matters aforesaid by virtue thereof.

Authorization given to aforesaid Mr. Nataraj M. R, General Manager -HR is effective from
25 May 2023 and will be valid up to his tenure of employment.

For. Ethereal Machines Private Limited
on ETHEREAL MACHINES PVT. LTD.

/4
Kaushik Mu & P LA 7
Managing Dir -
DIRECTOR
s ?
Date: 25.5.2023 «-_r\my‘uti 'I"‘.';.‘,‘.yz:' {
Place: Bangalore LS
info@etherealmachines.com trade@etherealmachines com www.etherealmachines.com

. oAn 17%h Main Read 3rd Phase, Peenya Industrial Area, Laxmi Devi Naaar Renaaluru Karnataka 560 058



GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
: Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 of the Companies Act, 2013 and rule 18 the Companies (Incorporation)
Rules, 2014]

gj hereby certify that ETHEREAL MACHINES PRIVATE LIMITED is incorporated on this Eleventh day of November Two thousand
~ sixteen under the Companies Act, 2013 and that the company is limited by shares.

The CIN of the company is U29299KA2016PTC097757.

Given under my hand at Manesar this Eleventh day of November Two thousand sixteen

DS MINISTRY OF
ICORPORATE
IAFFAIRS 01

Sanjaya Kumar Verma

For and on behalf of the Jurisdictional Registrar of Companies
Registrar of Companies

Central Registration Centre

. Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations of the
~ applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds from public.

Permission of sector regulator is necessary wherever required. Registration status and other details of the company can be
. yerified on www.mca.gov.in

Mailing Address as per record available in Registrar of Companies office:
ETHEREAL MACHINES PRIVATE LIMITED

. #18/3, Executive Chambers, Lower Ground Floor, Cunningham Road,
Opposite CCD, Vasantnagar, Bangalore, Bangalore, Karnataka, India,
560052

Nt

f
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)

WRIT PETITION No. /2026(L-MW)
BETWEEN:
Karnataka Employers’ Association
And Another Petitioners
AND:
The State of Karnataka and Others Respondents

INDEX

I ] Page
" No | Description ‘ Nos |
:[ | o . - i
' 1. | Application for Dispensation ) |
= -99
2. | Affidavit 1100 -1}
Bengaluru (B.C.PRABHAKAR)

Date: 0| ]0 6 [ 207 4 Advocate for Petitioners
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)

WRIT PETITION No. /2026(L-MW
BETWEEN
1. KARNATAKA EMPLOYERS’
ASSOCIATION

Having its office at:

No.74, 2" Floor, Shankara Arcade
Vani Vilas Road, Bengaluru - 560 004
An Association registered under

The Trade Unions Act 1926 represented
through its Secretary General

Sri Seetharam Bhat

2. ETHEREAL MACHINES PRIVATE LIMITED

] No 15, Industrial Suburb, 2nd Stage,
Tumkur Road,

- Bangalore 560022
‘ A company incorporated under the
Companies Act, 2013 engaged in
Manufacturing CNC machines and
mechanical parts for aerospace
industry represented by its General
Manager Sri M R Nataraj

1. The State of Karnataka,
Department of Labour,
Vikasa Soudha, 5% Floor,

| Dr. B.R. Ambedkar Veedhi,

E Bengaluru — 560 001.
Represented by its Additional
Chief Secretary.

|
|
E
l
i
!
’;‘ AND:
;
|
|
l

2. All India Trade Union Congress [R] (AITUC)
Karnataka State Committee
No.6, Sirur Park Road,
Sheshadripuram,
Bengaluru - 560020.
2nd Respondent is a Registered Workers
Union registered under The Trade
Unions Act, 1926 Represented by its
General Secretary

Petitioners
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All India Central Council of

Trade Unions (AICCTU),

No. 19, 1%t Floor, Bharat Bhavan,

No. 35, Infantry Road,

Bengaluru - 560 001

34 Respondent is a Registered Workers
Union registered under The Trade
Unions Act, 1926 and Represented by its
President

Karnataka General Labour Union,

No. 19, 1%t Floor, Bharat Bhavan,

No. 35, Infantry Road,

Bengaluru - 560 001

4th Respondent is a Registered Workers
Union registered under The Trade
Unions Act, 1926 and Represented by its
President

Centre of Indian Trade Unions (CITU)
Suri Bhavana, No 40/5,2" B Main Road,
16 Cross Sampangiramanagar,
Bengaluru - 560 027

5t Respondent is a Registered Workers
Union registered under The Trade
Unions Act, 1926 Represented by its
General Secretary

Sri V. Venkatesh

President, National Front

Of Indian Trade Union

No. 27, 3™ Cross, 6% Block,
Rajajinagar,

Bengaluru - 560010

6% Respondent is President of

a Registered Workers

Union registered under The Trade
Unions Act, 1926 Represented by its
President

Respondents
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APPLICATION FILED UNDER SECTION 151 OF THE CPC READ
WITH ARTICLE 226 OF THE CONSTITUTION OF INDIA FOR
D

ISPENSATION OF PRODUCTION OF ANNEXURE A, FILED IN
IN THIS WRIT PETITION

That for the reasons urged and sworn to in the accompanying affidavit,
it is respectfully prayed that this Hon’ble Court may be pleased to
dispense with the production of the originals of Annexure A, which is

impugned in this Writ Petition in the interest of justice and equity.

BENGALURU, (B.C.PRABHAKAR)
DATE: of [06 [2_02 A ADVOCATE FOR PETITIONERS
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)

WRIT PETITION No. [2026(L-MW)
BETWEEN:
Karnataka Employers’ Association
And Another Petitioners
AND:
The State of Karnataka and Others Respondents
AFFIDAVIT

I, Seetharama Bhat S/o Late Krishna Bhat aged about 77 years,
residing at No.202, Shaswathi Vilas Apartment, 17t Cross, 15 Main,
J.P.Nagar 5" Phase, Bengaluru - 560 078 do hereby solemnly affirm

and state on oath as follows:-

1. I am the Secretary General of the 1%t Petitioner Association. I
am conversant with the facts of the case and authorized to
swear to this Affidavit on behalf of the Petitioners.

25 In this Writ Petition, the Petitioners have challenged the
Legality and correctness of the Notification No. Labour Dept-
KAE 411 L W A 2023 dated 22.05.2026 vide Annexure-A,
purportedly issued in exercise of its power conferred under Sec
3(1)(b) and 5(1)(b) of the Minimum Wages Act, 1948 (Act) in
so far as it pertains to 81 Scheduled Employments

3. I state that the Annexure A is a common notification dated
22.05.2026 issued by the First Respondent which is applicable
to all establishments covered under the 81 Scheduled

Employments published in the impugned notification. The said
For Karnataka Employers' Association



(of

notification is not specifically made applicable to the Petitioner.
I state that the said Notification No. Labour Dept-KAE 411 L W
A 2023 dated 22.05.2026 (Annexure A) has been downloaded
from the official website of the First Respondent.
I state that the non-production of the original impugned
Notification No. Labour Dept-KAE 411 L W A 2023 dated
22.05.2026 (Annexure A) is for the above said bona-fide
reason and not intentional.
Wherefore, it is-respectfully prayed that for the reasons stated
above, this Hon'ble Court may be pleased to dispense with the
production of the original of Annexure A annexed to this Writ
Petition in the interest of justice and equity.

For Karnaiaka Employers’ Association
Bengaluru, —~<Tecratary Geners
Date: o[ /06 (2025 Deponent
Identified by me Sworn to before me
B. ¢ PP lpaem :
Advocate

No. of Corrections:
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